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P | | Government of Jammu and Kashmir
Ll Home Department

Civil Secretariat, Jammu
FhE Ak

NOTIFICATION
Jammu, 'the o? Dm May, 2020

o 170 Whereas, on 25-11-2019 Police Bandipora during naka duty at
Marder Chowk Bandipora apprehended one Manzoor Ahmad Wani S/O

: Mohammad Afzal Wani R/ O\ Sumlaz Bandipora and during his personal
search one}hand grenade and 10 AK-47 Rounds were recovered from his

|
i possession; and :

.5 Whereas, a Case FIR No. 115/2019 U/S 18,19, 23,39 Unlawful
Activities ,(Prevenhon) Act 1967, came to be registered in Police Staﬁon

Bandipora and investigation was taken up; and ;

3. _Whereas, during the course of investigation site plan d,f scene
i |

of occurrence and seizure memo of recovered arms/ammunition was

prepared Statement of witnesses acquainted with the facts and

\Clrcumqtances of the case were recorded U/S 161 Cr.PC; and
‘ !

4. Whereas, during the further course of investigation it was

\-"{ v‘\ fevealed that the accused Manzoor Ahmad Wani was in touch with three

errorists aqﬂ was providing shelter and logistical support to them,

! _ quIdes mapajging their mobility in various areas of the District; and
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5. Whereas, during investigation it came to fore tk'xaL the accusef
r

had arranged one mobile phone for an active militant dafi%er Manzog
| |}

and had provided the same to the said terrorist; and . I

6. Whereas, the said mobile phone was recox{eEed from the

possession of the said terrorist after his elimination in an encounter at

|

village Lawdara; and i

7l Whereas, on the basis of investigation, statememt of material

|
witnesses recorded and other evidence brought dn record, the |

i
|
’ 1ﬁvest1gat1ng officer has established prima facie case agalrlét the accused

janzoor Ahmad Wani S/O Late Mohammad Afzal Waiir& R/O Sumlar

lamdipora for commission of offences punishable under 5 J?ction 18,19,23, \

39 of Unlawful Activities (Prevention) Act, 1967 |

1‘ & Whereas, the Authority appointed by the Go‘vérmhent under

| sub-section (2) of section 45 of the Unlawful Activities (Frevention) Act,
1967 has independently examined the case diary file aﬂd all the other
relevant documents relating to the case and has come to the conclusion

that prima facie case is made out agaiﬁst the above accused: and

9. Whereas, after perusing| the Case Diary Eile, the relevant

documents and also taking into consideration the views of the Authority

appointed under sub-section (2) of section 45 of the Unlawful Activities

/ (Prevention) Act, 1967, the Government is of th view that there is
\’l 1‘\‘.{ sufficient material and evidence available against the above mentioned.

accused for their prosecution under the provisions oiL law,
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&
Now, therefore, in exercise of powers conferred by sub section |
ik |

he

[=s

(2) of section 45 of the Unlawful Activities (Prevention) Act, 1967,

Government hereby accords sanction for launching prosecution’agal'ms’c

the accused Manzoor Ahmad Wani S/O Late Mohammad Afzal %
nder !
|

Vani

R/O Sumlar Bandipora for commission of offences punishablé ul

cection 18,19,23,39 of Unlawful Activities (Prevention) Act, 1967 of Police |
: |
1 i

Station Badipora.
?y order of the Government of Jammu & Kashmir.
sd/- ||
Principal Secretary to Goveml#ent
Home Department.

Dated:-8-05-2020

No:-Home/ Pros/07 /2020
Copy to the:-
1. Joint Secretary, J&K Ministry of Home Affairs, GOI
J&K Jammu. The CD file in |original 15

2. Director General of Police,
returned herewith, receipt of which may kindly be acknowledged.
Justice & PA (w7 s.c)

3. Secretary to Government, Deptt. of Law,
4, Private Secretary to Principal Secretary to the Government, Home

Department. /
5. Stock file. AP
% \*1;v/iy6§ugd\
Special Secretaty to Government

| Home Department.
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